CENIRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH |

No,R.As 12 of 1999
(0, 1461 of 1996)

Date of Order : 26,09,2003,

- Present s+ Hon'ble Mr, B,P, Singh,' Administrative Member
Hon'ble Mr, Nityanamda Prusty, Judicial Member
M/o. Defence
Vs.
Shib Prosad Kuymar
For the Review Applicant(s) s Mr.' Me Se Banerjee,‘ coung2l

For the Original Applicant(s) ¢ Mr, S, Bhattacharyys, cou.risel
ORDER

MR. B.P. SINGI, A M.;

S——

‘We have gore through this Revievw Application and heard
Mr., M,s. Banerjee, 1d, counsl for {:he appiicant in tﬁis
Application, Mr, S. Bhattacharyya, la. ;:oun@l for the |
applicant in the O,A. submits that the applicant in O.A. has' -
never contacted him after disposal of the Ao.A... In ﬁha‘; view
of the matter, he has no instruction to appear in this caee
‘any more, :However, Mr, D, Purkayastha, Judicial Membér as
he was then, by his order dated 02.11._' 2000 passed in this R.A.
has clarified this matter relating to the correction Ias
the earlier order in the O.A. 1461 of 1996 dated 09,0 2. 1999
Was also passed by him. In that view of the matter, the
s£ntence occuring on 8th line at page%oéof the omder from
the top be|read as "but there are posts of post Graduate

12

Teacher inithe Central Region" in place of "but there are.

posts of Gr‘;aduate Teachers in the Central Region®, Similaly,
| >
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the sentence occuring on 6th lire in paragraph-0g at page-11

“as statl.a,d by the learned advecate Mr, Banerjee® be deleted,

The abcvé corrections shall take effect from the date of

‘initial cfrder passed in the O,&, Accordingly, R.A. is disposd

of, No order as toO costs,
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MEMBER (A)

ASVS,




